DIVISION BENCH ITEM NO. 101

NATIONAL COMPANY LAW TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD
1A NO.05/2022
IN CP No.(1B)11/ALD/2020

CORAM:
1. SHRI RAJASEKHAR V. K,
HON’BLE MEMBER (JUDICIAL)

2. SHRI VIRENDRA KUMAR GUPTA,
HON’BLE MEMBER (TECHNICAL)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 7" FEBRUARY, 2022, 2:30
PM

NAME OF THE COMPANY M/S JALNIDHI BITUMEN SPECIALITIES
PVT LTD VIS MYC INFRA PVT LTD

UNDER SECTION 91BC

COUNSEL APPEARED THROUGH VIDEO CONFERENCING :

Sh. Krishna Agarwal with Sh. Anil Agarwalla, Advs. : For the operational creditor.
Ms. Sushmita Mukherjee, Adv. with Sh. Santosh Pandey, CS. : For the corporate debtor.
ORDER

Ld. Counsel for the operational creditor present. Ld. Authorized Representative for the
corporate debtor present.

IA No0.05/ALD/2022 has been filed by the corporate debtor to take on record the settlement
agreement dated 03.02.2022 arrived at with the operational creditor.

This is a matter that was argued fully on various dates. At the end of the hearing, an
opportunity was granted to the corporate debtor to try and arrive at the settlement in the matter, in
view of the impending admission of the petition. Time was sought and granted from this Court.
Thereafter, it appears that negotiations have taken place between the two sides for amicable
settlement, which culminated in the settlement agreement dated 03.02.2022.

The settlement agreement is taken on record and shall form a part of this order. 1A
N0.05/2022 is disposed of after taking the settlement agreement on record. CP
No.(IB)11/ALD/2020 shall stands disposed of in accordance with the settlement agreement. The
mutual obligations by both sides shall be treated as undertakings given to this Court.

Liberty is granted to the operational creditor to file appropriate applications for revival of the
company petition, in case there is a default.
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Virendra Kumar Gupta Rajasekhar V.K.
Member (Technical) Member (Judicial)

Kavya Prakash Srivastava
(Stenographer)



